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tion are at a stand still, It is said
that Amma Sandra Cement factory
which is manufacturing ‘Mysore
Tements' (which cement Thas been
allotted for supplying cement to
Bangalore) is not able to supply
cement to Bangalore, There was
power cut for some monthg and now
there is labour strike. I am told that
thig is the cause for cement scarcity
in Bangalore and some other places.
It is strange that in  spite of this,
cement is available to any extent if
we pay Rs. 44 or Rs. 45 per bag.

1 have personal knowledge of this
cement scarcity and many citizens of
Bangalore have asked me to bring to
the notice of the Government the
urgent need for supply of cement to
Bangalore City and gther places in
Karnataka.

I wurge wupon the Government
through this House to arrange for the
supply of cement to Bangalore.

(iv) NEED FOR LEG|SLATION TO NATION-
ALISE THE BENGAL CHEMICAL AND
PHARMACEUTICALS WORKS.

SHRI KRISHNA CHANDRA
HALDER (Durgapur): Sir, under
rule 377, 1 wish to raise the follow-
ing matter:

The management of Bengal Chemi-
cal and Pharmaceutica] Works Ltd.
was taken over by the Government of
India under IDR Act on 16-12-1977.
This company, which manufactures
heavy and fine chemicals and Pharma-
ceutical products which include life-
saving medicines and  anti-leprosy
drug etc., employs over 2,000 workerg
and staff. After the take-over, with
the fu]] cooperation of the workers
ang the staff, production went up.
This jg evident from the fact that ever
since the take-over, industrial rela-
tions in this unit have been excellent.
As a result of this suitation in pro-
duction, the sale figure for the year
1979-80 wag estimated at about
Rs. 8.50 crores and the target of pro-
duction for 1980-81 has been estimat-
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ed at Rs. 12 crores, The then Minister
for Petroleum and Chemicals, Shri
H. N. Bahuguna had promised for the
nationalization of this unit and assur-
ed to bring a bill in Parliament to
this effect. But nothing has happened
so far. Nationalization of this unit is
a longstanding demand of the workers
ag wel] as management staff. But the

delay in nationalization hag created
severe resentment as well gqg fear
among the workers ang staff. 1f js,

therefore, requested that the Bill for
the nationalization of this unit may
be brought forward in this Session
itself, to save this viable unit as well
ag to protect the employment of over
2,000 workers and sfaff.

(v) NEED FOR BETTER SERVICES TO
IMPROVE THE WORKING OF TELE-
GRAPH OFFICE AT Bapaun, U.P.
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(vi) NEED FOR STEPS TO PREVENT OUT-
BREAK OF CHOLERA [N PATNA CITY.
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(vil) Robberies in Delhi
SHRI R. L. P. VERMA (Kodarma):
There appears te be no decrease in
the incidence of crime in Delhi. Dacoi-
ties and robteries in the Capital con-
tinue unabated. It is a very fantastic

wake of Khaii
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situation that in the
Baol: and Janakpuri
within 24 hours, two daring dacoities
took place in Model Town. The Police
seem to be somewhat complacent in
the matter and they did not become
cautious after the first dacoity in that
area on the 15th July which resulted
in the serious injuries to the couple
and children The second dacoity
took place on the 16th morning.

It is high time that some effective
measures are taken to augment the
pcice partrolling and the gang of ban-
dits appreh®nded and relief provided
tto t}l;e harried citizens of the Capital
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